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GOVERNMENT OF KARNATAKA

Office of the Deputy Commissioner
Bengaluru Urban District, Kandaya Bhawana, KG Road, Bengaluru-560009

No.Jari/CR-167/2025-26                                                                        Date:20-03-
2026

 

To,
The Additional Chief Secretary,
Revenue Department,
MS Building, Bengaluru.
Sir,

Sub :Regarding the case registered before the Hon’ble National Green Tribunal in
Original Application No. 132/2023 (O.A. No. 312/2022) pertaining to land bearing
Survey No. 99 of Kembathahalli Village, Uttarahalli Hobli, Bengaluru South Taluk.”

Ref : 1. Case No. O.A. 132/2023 registered before the Hon’ble National Green
Tribunal, Southern Zone.

2. Report of the Tahsildar, Bengaluru South Taluk bearing No.
NCR(U)/CR/73/2022-23, dated 20.03.2026.

 

With reference to the subject cited above, a case has been registered before the
Hon’ble National Green Tribunal, Southern Zone, Chennai in Original Application No.
132/2023 (O.A. No. 312/2022) pertaining to land bearing Survey No. 99 of Kembathahalli
Village, Uttarahalli Hobli, Bengaluru South Taluk. In this regard, directions have been
issued to inspect the alleged encroachment in the said land and to submit a detailed
report along with survey sketch.

In this connection,  the Assistant Director of Land Records has submitted the
survey sketch. As per the said sketch and as stated in Para (1), the land bearing Survey
No. 99 of Kembathahalli Village is originally a private patta (hiduvali) land, and as per the
original survey records, no portion of the said land is classified as a lake. The entire
extent of the land has been acquired by the Bangalore Development Authority (BDA).
Subsequently, the BDA has formed layouts and allotted sites, and presently, the allottees
have constructed buildings and are residing therein.

(For Kind Note: With regard to demarcation of Survey No. 99 as a water body in the
“DISHAANK” mobile application, the marking of Survey No. 99 as a water body requires
rectification in accordance with the survey records. Further, a disclaimer has already
been provided to the public in the said mobile application as follows:

“The digital boundaries shown in the app may not exactly match the land boundaries on
the ground. These boundaries are notional and are meant only for locating land parcels
and their adjacent properties and cannot be used for any legal purpose or measurement.
Though care has been taken to correlate village and survey numbers with the Bhoomi
database, discrepancies may occur. Any such disputes or corrections shall be brought to
the notice of the Survey Settlement and Land Records (SSLR) Department for
rectification separately.”)

As per Para (2), the original records of Survey No. 99 of Kembathahalli Village,
including Tippani, Atlas, Second Reclassification records, and Akarband, do not indicate
the land as a lake; rather, the land is classified as private patta (hiduvali) land. At
present, the entire extent of Survey No. 99 has been acquired by the BDA and converted
into residential sites; hence, the question of encroachment does not arise.

As per Para (3), it is observed from the current survey sketch that the disputed
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temple structure is encroaching upon a portion of the lake area in Survey No. 3 (lake) of
Kembathahalli Village. As per the present survey and revenue records, Survey No. 3 is
originally classified as a lake, and accordingly, the survey sketch has been prepared and
submitted.

With regard to the subject land, the concerned Deputy Tahsildar and Revenue
Inspector states that Survey No. 99 of Kembathahalli Village has been subdivided into
Survey Nos. 99/1, 99/2, 99/3, and 99/4, and as per Akarband records, it is classified as
dry (khushki) land and recorded as a patta land. The names of the khatedars have been
recorded in handwritten RTCs from the year 1969–70 up to 2011–12. Thereafter, as per
the Final Notification No. UDD/10/MNX/2002 dated 04.03.2002, the entire extent has
been acquired by the Bangalore Development Authority, and accordingly, the khata has
been entered in the name of BDA in the present pahani records. It is also observed
during inspection that BDA has formed layouts and allotted sites, and development has
taken place on the ground. This factual report has been submitted.

Therefore, it is submitted for kind consideration that as per the original records of
Survey No. 99 of Kembathahalli Village, including Tippani, Atlas, Second
Reclassification, and Akarband, the land is not a lake but a private patta land. Since the
entire extent has been acquired by the BDA and converted into residential sites, the
question of encroachment in respect of Survey No. 99 does not arise. The information
along with the sketch is submitted for your kind perusal and necessary action in the
matter.

Your’s Faithfully,
JAGADEESHA G

DEPUTY COMMISSIONER
Deputy Commissioner,

Bengaluru Urban District,
Bengaluru.
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